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THE HINDUSTAN TRACTORS LIMITED (ACQUISITION
AND TRANSFER OF UN(I:)ERTAKINGS) AMENDMENT
ACT, 1980

No. 50.0F 1980

[3rd December 1980 1

‘An Act to amend the Hmdustan Tractoxs L1m1ted (AchIISlthn and”

Transfer of Undertaklngs) Act, 1978.

"BE it enacted by Parliament in the Thirty-first Year of the Repubhc
of- Indla as follows —

1. This. Act may be. called the Hlndustan Tractors Lum1ted (Acqu1s1-
- tion and Transfer of Undertaklne‘s) Amendment Act, 1980

/

2. In section & of the Hindustan Tractors Limited (Acqulsmon and

'Transfer of Undertakings)y Act, 1978' (hereihafter referred to as the prin-

mpal Act), in sub-section (2), in clause (b), the following shall be, and "

shall be deemed_/alwa,ys_ to have been, inserted at the end, namely: —

“ but- excluding loans: advanced, on.or-after such date, by:a.bank
to the Company te-the extent:such leans: have been utilised by-the

- Comparny for the re-payment of, or the payment of interest: on,
secured loans advanced to the Company by a bank at any time
before such date”. ‘

3. In the Schedule to the prmmpal Act in Category III, after the

always to have been, inserted, namely: —

T

“, including loans advanced, on  or after ' the date of taking over,

* by a bank to the Company to the extent such loans have been utilised
by the Company for the re-payment of, or the payment of interest
on, secured loans advanced to the Company by a bank at any time
before the date of takmg over”,
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 words “Secured loans”, the following shall be, and shall be deemed ..



